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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

IN THE MATTER OF:

PRATAP LAL TELI

MEMBER SECRETARY,

ENVIRONMENT IMPACT

AUTHORITY AND ORS.

STATE LEVEL

ASSESSMENT

APPLICANT

RESPONDENT(S)

1. That, the Hon'ble National Green Tribunal, Western Zone Bench (hereinafter

referred to as "Hon'ble NGT") vide its order dated 1311112024 in Original

Application (hereinafter referred to as "OA") no. 168 of 2024 has sought the reply

of Central Pollution Control Board (hereinafter referred to as "CPCB") in the

instant matter. Thereby, the reply is made in succeeding paragraphs.

2. That at the outset, the Answering Respondent (CPCB) deny all claims,

contentions, allegations and averments against the Answering Respondent

(CPCB) in the above OA contrary to anything stated or submitted in this reply.

Nothing in the OA may be deemed to have been accepted or admitted by the

Answering Respondent (CPCB) for want of a specific denial or on the ground of

non- traverse, save any averment which has been expressly admitted hereinafter.

oRTGTNAL APPLTCATTON NO. 168/2024 (WZl

VERSUS

REPLY ON BEHALF OF RESPONDENT NO. 3.

CENTRAL POLLUTION CONTROL BOARD(CPCB)

3. That, CPCB is a Statutory Board constituted under Section 3 of the Water

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as "Water

Act, 1974"). lt performs the functions under the Water Act '1974, The Air

(Prevention and Control of Pollution) Act 1981 (hereinafter referred to as "Air Act,

1981"), and The Environment (Protection) Act, 1986 (hereinafter referred to as

"E(P) Act, 1986").
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4. That, this matter is related to violations of Environment clearance 6e66;116ns .': .:i?

linked to Environment Clearances issued for the construction of a tall drritOing, ..--.2

situated at CS No. 2.1629 & 1N162gof Lower t.r", Orr"",'r;;il. ;;s)l**,j.!
& 2498 of Worli Scheme No. 52, of G-South Ward, Mumbai. tn present application

it is also alleged that construction had been carried out without effective plantation

of trees as per environment norms, without leaving requisite open spaces, without
providing requisite area for the developmental plan amenities, violating condition

of conversion of land from industrial to residential etc.

5. That, the averments made in Para nos. t .'l to 1 .9 are regarding details of the

Petitioner and Respondents, cause of action arises in present matter, and relevant
judgment of Hon'ble Supreme Court, which are matter of record. Further, following

are humbly submitted:

i. That, clause 2 of the Environmental lmpact Assessment Notification, 2006
(hereinafter referred to as "ElA Notification,2006',) provides for the

Requirements of prior Environmental Clearance (hereinafter referred to as
"EC") and as per the said clause, the project proponent of the projects or

activities which are falling under the category ,A' of the Schedule of the EIA

Notification, 2006, shall obtain the EC from the Ministry of Environment, Forest

and Climate Change (hereinafter referred to as ,MoEF&CC,) and for the
projects which are falling under the 'B' category of the Schedule of the EIA

Notification, 2006; the project proponent shall obtain EC from the State

Environment lmpact Assessment Authority (hereinafter referred to as ,SEIAA,)

before carrying out the construction.

The CPCB has classified building and construction projects based on their
sewage generation potential into red/orange category, projects generating

sewage between 50 to 100 KLD are categorized as orange, however, project
generating more than 100 KLD sewage are categorized as red. All projects

under red and orange categories are required to obtain consent from respective

SPCB/PCC. The Manual on Sewerage and Sewage Treatment System (20.13),

published by the Central Public Health and Environmental Engineering

I
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rganization .(CPHEEO) prescribes to manage the sewage/wastewater

to Building andrding to on-site sanitation methods with respect

nstruction projects generating sewage less than 50 KLD.

ii. The State Pollution Control Boards (SPCBs)/Pollution Control Committees

(PCCs) are the concerned authorities for granting Consent to Establish (CTE),

Consent to Operate (CTO) and Authorization for any applicable residential/

industrial establishment(s) in the respective State/Union Tenitory.

6. That, the averments made under the heading 2.0'FACTS lN BRIEF' (2.1) are

stating about Respondents and need no reply from this Answering Respondent

(CPCB). Further, it is humbly submitted that, submissions made at Para 3 of this

reply are re-iterated and are not repeated herein for the sake of brevity. lt is also

humbly submitted that this Answering Respondent has published a guidelines titled

"Guidelines for Development of Greenbelts" during March, 2000. Objective of the

said guidelines to enlist the plant species suited to various bio-climatic conditions,

to evolve a theoretical model for design & development of green belt for optimum

attenuation of air pollution. The said guidelines also outline on the choice of plants

for green belt development, for removal of particulate matter and gaseous

pollutants. Copy of the said guidelines is given at Annexure-R3-1.

7. That, the averments made underthe heading 2.0'FACTS lN BRIEF' (2.21o2.21)

which are stating about Respondents, Project Plan of the Project Proponent (PP)

i.e. Respondent No. 6 in this matter, about the land under reference and planning

of conversion of it, land use change and its consequences, obtaining

Environmental Clearance (EC) and obtaining of two more ECs for expansion

(mainly vertical extension) by the PP and violations of the various EC conditions

committed by the PP from time to time. ln this context, it is humbly submitted that

the above averments may suitably be answered by the respective Respondent and

violations, if any, under the concerned Acts/Rules are to be dealt by the respective

agency as per provisions stipulated under such Acts/Rules. Further, it is also

humbly submitted that submissions made at Para 5 of this reply are re- iterated

and are not repeated herein for the sake of brevity.

4I
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8. That, the averments made under heading'3.0 GROUNDS" (3.1 to 3.6) are about

the various Grounds for filing the present Original Application by the Applicants,

which have already been mentioned/commented in above paras of this reply by

this Answering Respondent (CPCB) and hence, need no further comments by this

Answering Respondent (CPCB).

Further, it is humbly submitted that the above averments may suitably be answered

by the respective Respondent and violations, if any, under the concerned

Acts/Rules are to be dealt by the respective agency as per provisions stipulated

under such Acts/Rules.

9. That, the averments made under the heading '4.0 LIMITATION" are about

limitations for filing the present Original Application by the Applicants and hence,

need no comments from this Answering Respondent (CPCB).

1o.That, the averments made under the heading "PRAYERS' (A to H) are about

various prayers submitted by the Applicants and hence, need no comments from

this Answering Respondent (CPCB).

1 '1. That, in light of the above submissions, this Answering Respondent No. 3 i.e.

CPCB shall abide by any orde(s) or direction(s) passed by this Hon'ble Tribunal in

the present Original Application.

0,ff^^
Pratik D. Bharne

(Scientist 'E' & Regional Director)

Central Pollution Control Board
- 

d-ffq ftito / Regional Dir€ctor

€frfiq s<{sr F-.i?or d€
Csntral Pollution Control Board

ct'frq ftl$rarq. ggi/Regional otecbale, Pune

cqkur. ql qi qaErg cnEd-{ {*Tq, qr{d radR
i#o Envt. Focsl & Climate Change, Govl. of lndia

sd,i. jlo. ffi tr{f3 rra, mh ft, 0h. d - 411045

Sr No.1l0, Huaba.Oha4k-ude Ha'|, BalelRoad, Banei Pune411M5
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

oRTGTNAL APPLTCATTON NO. 168/2024 (WZl

lN THE MATTER OF: -

{

PRATAP LAL TELI

MEMBER SECRETARY,

ENVIRONMENT IMPACT

AUTHORITY ANO ORS.

RESPONDENT(S)

VERSUS

l, Pratik D. Bharne, working as Scientist'E'& Regional Director in Central Pollution

Control Board, Regional Directorate, Survey No. 110, Hirabai Dhankude

Multipurpose Hall, Baner Road, Baner, Pune, do hereby solemnly affirm, declare on

oath and state as under:

1. That the deponent is authorized representative to represent the Respondent CPCB

in the present case, and as such, lam well conversant with the facts and

circumstances of the present case on the basis of the information derived from the

official records, and hence, I am competent and authorized to verify, sign and swear

this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

3. That the contents there of are true and correct on the

basis of the record maintained during ordinary course of business of CPCB

and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

?*4gt-
DEPONENT

- d-ffq frisrd / Rogionat Oroctor

A"qtra v-qrw E-ziasr #
Contral Pollution Control Board
etffq R'eflaa, gd/Regionat oirectorato, Puno

qqtangt, fi G qrd{rg qMq ii -arq, qr{d sa6R
lvt/o Envi. Forest E Climate Chango, GovL ol lnda

vd i. qto, fu urd d.q. cTlR rls. r,!h. si - 4liO45
Sr. No. 110, rhalai Dha,rk-ud€ Hall, Baner R0ad, Banei Pune-411045

APPLICANT

STATE LEVEL

ASSESSMENT

{

AFFIDAVIT
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Verified at Pune on this day 7th of January 2025 that the contents of the

above reply are correct and true on the basis of the record of the cases as

mentioned in the day to day affairs of the cpcB. Nothing has been concealed

therefrom or mis-stated.

o^\bt@-,
DEPONENT - Respondent No. 3

- 
*-Sq frq$d / Regionat Director

+:-ffq :rarw B-ciacrr #
Central Pollution Control Board
etfq fflnrfiq, 5E)/Regional Directorate, Pune

qqtflq, q-{ \,ri q6arg qMr iiardq, qrrd srflT
[,4/o Envt. Foresl & Chate Chanqe, Govt. of lndia

n-d 'i. "to, {r{m{ tT{i &. qt{ rls. arqr. sd - 4ii045
Sr. No. 110, HiEbai Dhank-ude Hatl, Baner Road. Banei pune-41. 
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COUNSEL for Respondent No. 3
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